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f FORM A

{Under Reguiation 6 of the Insolvency and Banknuptoy Board of India (Insolvency Resclution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENSION OF THE CREDITORS OF D. |. STEELS PRIVATE LIMITED

B e e e

1 | Name of corporate D.L

2 | Dateofincorporationof corporatedebtor | 19/05/2005

3 ['Authority under which corporate debtor is | Ministry of Corporate Afairs, ROC-Mumbai
incorporated / registered

% | Corporale identity No, / Limited Liabiily| UZ7 100MH2005PTC153442
Identification No. of corporate deblor

5 | Address of Ihe registered office Unit 10&Ng1ddaep!nd€m, Kondivita
principal office (if any) of corporate deblor Lane, Andheri Kurla Road, Andheri East,
Murnibal, Maharashira, India, 400068

Insalvency commencement date in mectli:l.ﬁ.?ﬂﬂ{ﬂewivaion 14.11.2024)

of corporate deblor

Estimated date of closure of insolvency| 12.05.2025 (180 days from the date of

resolution process commencement of insolvency)

Name and registration number of Ihe|Anish Gupta

insolvency professional acling as inlerim IBBIIPA-002/IP-N00285/2017-18/10843

resolution professional

Address and e-mail of the interim resolution| 105, Lotus Business Park,

profiessional, as registeredwiththe Board | Ram Baug Lane, Off SV Road,

Maiad (West), Mumbal — 400064

Email: ipanishgupta@gmail.com

Address and e-mail to be ﬁ for| 105, Lotus Business Park,

correspl with the Ram Baug Lane, Off S V Road,

professional ; Malad (West), Mumbai — 400064

Email:_crpdistesl@gmail com

11| Lastdate for submission of claims: 28.11,2024 (considered from the date of
: raceipt of order)

12| Classes of creditors, if any. under clause (b) | Not Applicable

lof sub-section (6A) of section 21,

ascerfained by the interim resolution

orofessional

o
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=

13|Names of Insolvency Professionals|Nol Applicable
jdentified to act as Authorised
Representative of creditors in a class (Tivee
names for each class)
14 |(a) Relevant Forms and (a) web fink -

Ilb] Detalls of authorized representatives | hitos:/fibbi.gov.infen/home/downioads

are available at: (ts) Mot applicable -
Notice is hereby given that the Nafional Compeny Law Tribunal, Mumbai Bench Court-I\/ have
ordered the commencement of a corporate insolvency resolution process of D. 1. STEELS
PRIVATELIMITED on 13.11.2024.
The creditors of D, |. STEELS PRIVATE LIMITED are hereby called upon to submit their claims.
with proof on or before 28.11.2024 to the interim resolution professional at the address mentioned
againstentry No. 10. -
The financial crediors shall submit their claims wilh proof by electronic means only. All olher
s mmywmmémummodhm.wmwwmmmnswm

emails at cirpdisteel@g :

mail.com.
Afinancial creditor belonging to a class, as isted against the entry No. 12, shall indicate its choice
of authorized representative from among the three inmﬁms listed against entry

& [No.13toactas authorized representative of the class i Formm CA- Not Appiicabe.

S | Submission of false or misteading proofs of claim shall afiract penalies.

2 |Date;16.11.2024 Sd-
Place: Mumbai Anish Gupta

(Interim Resolution Professional)
In the matter of D. I. STEELS PRIVATE LIMITED
REG NO. IBBIIPA-002/IP-N00285/2017-18/10843




